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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2308150021266           DATED: 12/04/2023.

                                                                                    
PROCEEDINGS NO.F.0562SPR/OL/DEE/TNPCB/SPR/W/2023    DATED: 12/04/2023

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    
The Managing Director
M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,
S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI Village ,
Kancheepuram          Taluk ,
Kancheepuram District .

                                                                                    
         Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2029

 
                                                                                    
                                                                                    

ORANG
E

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT – M/s. PRAKASH FOODS &
FEED MILLS PRIVATE LTD , S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI
village, Kancheepuram         Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of sewage and/or trade effluent under  Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6 of 1974) –
Issued- Reg.

REF: 1)Board Proc. vide BP No. 6 dated 02.08.2016 and vide BP No. 19 Dated 03/04/2023.
2)CTO- Expansion- PROC.NO.F.0562SPR/OM/DEE/TNPCB/SPR/A&W/2016 Dated: 26/05/2016
3)Unit’s online application for RCO vide application number 50021266 dated 23.02.2023.
4)IR. No : F.0562SPR/OL/AE/SPR/2023 Dated 12/04/2023

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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SPECIAL CONDITIONS

                                                                                    
1. This renewal of consent is valid for operating the facility for the manufacture of products/byproducts

(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Food Supplement for Cattle Feed and Poultry  2000  T/month

By-Product Details
1.  Nil  0  Nil

Intermediate Product Details
1.  Nil  0  Nil

2. This renewal of consent is valid for operating the facility with the below  mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  2.5  On Industrys own land

Effluent Type : Trade Effluent

1.  Trade effluent (Boiler
Blow down)

 1.0  Solar Evaporation Pans
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To
The Managing Director,
M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,
II B, J.V.L.Tower,
117, N.M.Road,
Aminjikarai,
Chennai,
Pin: 600029

                                                                                    
Copy to:
1.The Commissioner,  KANCHEEPURAM-Panchayat Union, Kancheepuram         Taluk, Kancheepuram
District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.
4. File
------------

                                                                                    

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
Additional Conditions:
 1. The unit shall ensure that the sewage generated is disposed through septic tank with soak pit
arrangement provided.
2. The unit shall ensure that the boiler blow down is disposed to the Solar
evaporation pan (SEP) provided. Also, the unit shall ensure that there is no seepage or overflow from
SEP.
3. The unit shall ensure that its operation does not attract any complaints from the public nearby.
4. The unit shall ensure that the non-hazardous solid waste generated are disposed scientifically for
further beneficial use without any accumulation.
5. The unit shall not use animal bones at any stage of its manufacturing activities.
6. The unit shall not use “Use and throwaway plastics” such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises. Instead, unit shall encourage use of eco-friendly alternative such as banana leaf, arecanut,
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2308250021266           DATED: 12/04/2023.

                                                                                    
PROCEEDINGS NO.F.0562SPR/OL/DEE/TNPCB/SPR/A/2023     DATED: 12/04/2023

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    
The Managing Director
M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,
S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI village,
Kancheepuram         Taluk,
Kancheepuram District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.
        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2029

 
                                                                                    
                                                                                    

                                                                                    
                                                                                    
                                                                                    

ORANG
E

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT –M/s. PRAKASH FOODS &
FEED MILLS PRIVATE LTD , S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI
village, Kancheepuram         Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of emissions  under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) –Issued- Reg.

REF: 1)Board Proc. vide BP No. 6 dated 02.08.2016 and vide BP No. 19 Dated 03/04/2023.
2)CTO- Expansion- PROC.NO.F.0562SPR/OM/DEE/TNPCB/SPR/A&W/2016 Dated: 26/05/2016
3)Unit’s online application for RCO vide application number 50021266 dated 23.02.2023.
4)IR. No : F.0562SPR/OL/AE/SPR/2023 Dated 12/04/2023

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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SPECIAL CONDITIONS

                                                                                    
1. This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at

the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Food Supplement for Cattle Feed and Poultry  2000  T/month

By-Product Details
1.  Nil  0  Nil

Intermediate Product Details
1.  Nil  0  Nil

2. This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Boiler 3 T/hr  Stack  8

 2  DG set 320 KVA  Acoustic
enclosures with
stack

 8

 3  DG set 160 KVA  Acoustic
enclosures with
stack

 8

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  DG set  Noise  Acoustic
enclosure

2.  DG SET  Noise  Acoustic
enclosure

3.  Pulveriser 4 Nos  Fugitive  Individual
Dust
Collectors
with Bag
filters
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To
The Managing Director,
M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,
II B, J.V.L.Tower,
117, N.M.Road,
Aminjikarai,
Chennai,
Pin: 600029

                                                                                    
Copy to:
1.The Commissioner,  KANCHEEPURAM-Panchayat Union, Kancheepuram         Taluk, Kancheepuram
District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.
4. File
------------

                                                                                    

Special Additional Conditions:
i. The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board

/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
Additional Conditions:
 1. The unit shall ensure that the APC measures such as dust collectors with bag filters attached to
pulverisers, acoustic enclosures with stack attached to DG set and stack attached to boiler is operated
and maintained efficiently and continuously so as to satisfy the AAQ/ emission standards prescribed
by the Board.
2. The unit shall condense the steam generated from the pressure vessel without letting into the
atmosphere so as to avoid odour nuisance nearby.
3. The unit shall ensure that the raw materials is stored under covered shed always. No open storage
shall be followed at any point of time.
4. The unit shall adhere to the ANL standards prescribed by the Board.
5. The unit shall continue to develop green belt to a maximum possible extent within the unit’s
premises.
6. The unit shall ensure that its operation does not attract any complaints from the public nearby.
7. The unit shall adopt latest advanced treatment technologies such as bio filtration or ozonzation as
odour control measures within 6 months as committed.
8. The unit shall not use “Use and throwaway plastics” such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises. Instead, unit shall encourage use of eco-friendly alternative such as banana leaf, arecanut,
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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